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NAMI Of THE COMPANY! M/s. Jhankar Benquets pvt. Ltd,
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t"Vs. Vtsia Hospitalw Ltd. & 0l5.
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. Aner arguing the mattdr for some time, Ld. Counsets for the parties have again
shown inclination for refening the matrer to mediation. They have atso agreed ;at
mediatron may take ptace at the [lediation Cenve of Dethi High Court andlt may b;pntrusled to a s€nror tawyer.

Z In v ew of the above, the matter is refer€d to the t4ediation Centre, Dethi HighCou.t. The medjdtion proceedings may be conduded on or bero.e 3t, frober, 2016. .It is made clear, if the mediation is conctlded eartier, the padies shal be at iberty toapproacn ule Bench by filing approprtate aDotication.
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The Bench Otr€er st|all send a coDy of the odef to the f4edlaton Cenbe Delhi

Court. lhe parties shall srpply copi5 ol ttle Paper Book to fie Medlaton C€r*r€

coop€raE du.lng the m€dladon proceedlog.

tlst agaln on 02.11.2016.
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